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signed with • British firm even before 
that firm bad designed the aircraft;

(b) whether it was a fact that this 
aircraft was supposed to meet  the 
requirements of Indian Air Force and 
Indian Airlines Corporation:

(c) whether this aircraft, produced 
at the Kanpur factory, failed to meet 
the requirements of the Indian Air 
Force except for the limited purpose 
of training;

(d) whether it is a fact that this 
aircraft was thrust on the Indian Air
lines Corporation although it  was 
less economical to operate than o'her 
more efficient aircraft;

(e) whether it is a fact tlut the 
original price estimate of the aircraft 
at Rs. 21 lakhs has now been raised 
to 40 lakhs; and

(f) the amount spent on design-fee 
and on the substitutes that the Indian 
Air Force propose to obtam or prodvire 
for this Avro-748 which has not come 
upto the requirements7

The Minister of State in the Minis
try of Defence (Shri R. R. Bhag::«):
(a) Yes, Sir. Avro-748 was  under 
development when the licence agree
ment was concluded in July 1959 but 
provision was made in the  licence 
agreement for guarantee of perfor
mance.

(b) This aircraft met the require
ments of the Indian Air Force and 
was accordingly selected for manufac
ture in India. It was expected that 
it would a’so meet the requirement* 
of the Indian Air-line* Corporation in 
due course.

(c) The Air  Force  requirements 
were modified in 1982, and the IIS-748 
(as it was redesignated) fell short of 
the revised Air Force requirements. 
IAF have so far placed orders  for 
the following versions of Avro-748:—

(i) Paasenger/Executive/VIP.

(ii) Navigator Trainer

(111) Signaller Trainer

I.A.F. are considering the adoption of 
HS-748 for their Pilot training and 
conversion.

(d) No, Sir. The operating cost of 
HS-748 compares  favourably with 
other aircraft in the same class.

(e) The estimated cost of Rs. 21 
lakhs was worked out in 1959 for the 
basic aircraft without specialfittings 
and optional equipment The aircraft 
under manufacture in HAL is an im
proved version, and a number of spe
cial fittings and optional equipment 
have been prescribed for service with 
the IAC. Taking into account  the 
effect of devaluation, IAC have agreed 
to pay for the HS-748 aircraft the cost 
of import of the Fokker F. 27 aircraft

(i) The Air Force have not yet 
decided on the substitute for HS-748 
aircraft.

Repatriation of the Indian contingent 
with UNEF in Gaxa
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Shii J. XL ratal;
Shri Run 8ewak Ztftv;

Will the Minister ©f EztenuU Affaire 
be pleased to state:

(a) whether the entire Indian con
tingent serving with UNXF in Gaza 
has since returned to India;

(b) the total number of Indians kill
ed, wounded and missing during the 
conflict between the UAR and Israel,

(c) the details of the compensation 
paid to the families of those killed, 
wounded or missing; and

(d) whether any compensation etc 
has also been paid by UNO or Isiael’

The Deputy Minister in the Minis
try of External Affairs (Shri Surendrx 
Pal Singh): (a) With the exception ot 
8 personnel in hospital and 7 personnel 
staying on in Cypress to arrange des
patch ot heavy baggage of the Con
tingent, the entire Indian Contlncent 
has returned to India

(b) 14 Indian personne' were killed 
and 25 wounded. No personnel  are 
now missing

(c) I amiljft gratuities have  boc i 
remitted to the heirs of the deceased 
personnel below Officer rank  Pay
ment of family gratuity to the father 
of the only Officer killed will be made 
as soon as he indicates payment ar
rangement* suitable to him.

In accordance with the Prime Minis
ter’s wishes, a sum of Rs. S.000|- each 
from the National  Relief Fund has 
been sent for disbursement to  the 
families to the deceased personnel

Payment of pensionary awards and 
disability pension, to the families of 
the personnel who were killed  and 
to the Injured personnel will be mede 
a* soon as the cases are finalised.

(d) Hie United Nations pay com
pensation to personnel who are killed 
or wounded in United Nations opera
tions on tha same terms as ut appli

cable to  Indian militaty personnel 
killed or wounded during operational 
duties in India.  '

The Israeli Government have  ex
pressed their willingness to pay grants 
equivalent to those payable in cases 
where Indian solider* are killed in 
action. The offer is under considera
tion

Trespass by Pakistanis in Poonch 
Sector
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Will the Minister of Defence  be 
pleased to state*

(a) whether it is a fact that 400 
Pakistanis  tried to  trespass  into 
Poonch Sector of Kashmir on  the 
night of 2nd/3rd June, 1967;

(b) whether any of these intruders 
has been captured; and

(c) whether similar attempts were 
made by Pakistanis in other sectors 
of the Indo-Pakistan border  during 
the same period?

The Minister of State la the Minis
try of Defence (Shri B. R. Bhtpi);
(a) and (b). On the night of Jnd/M 
June 1M7. a number of families, to
talling in all about 400 parsons, tried 
to cross over to our side of the cease 
fire line in the Poonch  area.  On 
being challenged by  our  security 
patrol, these persons gave up the 
attempt and  returned to  the POK 
side.

(c)  No such incident has been re­
ported from other sector.




